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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
ORIGINAL JURISDICTION
0.A. NO. 186 OF 2023

IN THE MATTER OF:

Analson Sangma ... Applicant
Versus

State of Meghalaya & Ors. ...Respondents

SHORT REPLY ON BEHALF OF RESPONDENT NO.1 AND 2

I, Shivansh Awasthi, IAS, the Deputy Commissioner of South

Garo Hills District, Baghmara, Government of Meghalaya having office

at the Deputy Commissioner Office, South Garo Hills District,

Baghmara, Meghalaya — 794 102, do hereby solemnly affirm and state

as under:

1. That I am presently posted as the Deputy Commissioner of South
Garo Hills District, Baghmara, and I have been impleaded as Party
Respondent No.2 vide order dated 04.01.2024 passed by this
Hon’ble Tribunal in the captioned case. Being conversant with the
facts and records of the present case in my official capacity, [ am
competent and authorized to swear this affidavit on behalf of

myself and on behalf of Respondent No.1- State of Meghalaya.

Addl. i‘)istric&/!v‘-agistrate

South Garo Hills
Baghmara
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That 1 have gone through the Letter Petition filed before this
Hon’ble Tribunal by Sh. Analson R. Sangma, Budugre Nokma,
Chokpot village, South Garo Hills District and I say that the
content thereto, to the extent they are admitted specifically herein
may please be treated as denied specifically.

That the present case arises from a complaint of alleged illegal
stone quarrying in Budugre, Chokpot village, South Garo Hills
District Meghalaya by the Applicant nokma (local village head),
namely Sh. Analson R. Sangma of the area to the answering
Respondent on 27.10.2022. A copy of the complaint made by the
Applicant herein dated 27.10.2022 is annexed herewith and marked
as ANNEXURE R-1.

That the answering Respondent received another complaint from
the mine Operator, namely Smti. Alpha D. Marak, against whom
the complaint of illegal stone quarrying was made by the applicant
herein on 22.02.2023, stating that the local persons are not
allowing them to quarry on quarry operations despite all

permissions.

That consequently, the answering Respondent asked the SDO (C),

Chokpot Civil Sub-Division to submit a factual report on the

Addl. Districsgagis!mf@

South Garo Hills

Baghmara




contention of the parties vide his letter dated 22.02.2023. A copy of
letter of the answering Respondent dated 22.02.2023 annexed
herewith and marked as ANNEXURE R-2.

That the answering Respondent received the report from Addl.
Deputy Commissioner, I/c Chokpot Civil Sub-Division on
10.03.2023 which stated that the mine Operator has requisite
statutory permissions to carry out mining operations. However, it
also stated that the nokma has alleged that the no-objection
certificate has been taken from him fraudulently as he is an
illiterate person and does not know what was written in the
documents. The report stated that there is an atmosphere of
uneasiness amongst the persons living near the mining site which
could result in law-and-order situation. A copy of the report of the
Addl. Deputy Commissioner, I/c Chokpot Civil Sub-Division dated
10.03.2023 is annexed herewith and marked as ANNEXURE R- 3.

That accordingly, on directions of the undersigned, the mining
operations were temporarily halted with effect from 14.03.2023 till
a detailed enquiry was conducted in the allegations made by both
the parties. A copy of communication intimating stoppage of

mining work issued by the Addl. Deputy Commissioner, I/c

Addl. Districx»agis'rn?e

South Garo Hill

Bachm
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Addl. DiSh’i\:th

South Garo H
Baghmara
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Chokpot Civil Sub-Division on 14.03.2023 is annexed herewith
and marked as ANNEXURE R 4

That the answering Respondent invited all the concerned parties for
a meeting in District Resource Centre, Baghmara chaired by the
answering Respondent on 30.03.2023 wherein the contentions of
all concerned parties, including the villagers who were vary of
possible impact on drinking water around the area. A copy of
minutes of meeting chaired by the answering Respondent dated
30.03.2023 is annexed herewith and marked as ANNEXURE R-5.

That the answering Respondent received a representation dated
13.04.2023 from the mine Operator along with supporting
documents stating that it has all necessary statutory permission and
documents to run the quarry and the operations have been stopped
illegally. Accordingly, the answering Respondent directed the SDO
(C), Chokpot Civil Sub-Division to conduct a detailed enquiry as to
veracity of the documents submitted by the mine Operator and
submit a report thereto. A copy of the letter of the answering
Respondent dated 20.04.2023 is annexed herewith and marked as
ANNEXURE R-6.

That the answering Respondent received the enquiry report from
Addl. Deputy Commissioner, I/c Chokpot Civil Sub-Division on

N 1 at
S L
191

ills




1K

Adadl. D\sn‘i:\?agns!r.un
iils

South Garo H
Baghmara

20.04.2023 which stated that the NOC for grant of mining lease
and NOC for grant of Homestead Patta appears to be genuine
documents as the same has been signed by nokma with his seal and
affirmed and verified by the clan members of the Budugre village
itself. It is specified that the NOC voucher has been signed by 55
clan members of the village to the original patta holder Sh. Alphine
Marak for running the stone quarry which has been leased by him
to the present mine operator. A copy of enquiry report of Addl.
Deputy Commissioner, I/c Chokpot Civil Sub-Division, dated

20.04.2023 are annexed herewith and marked as ANNEXURE R-7.

That it is further stated that the mine Operator Smti. Alpha D.
Marak has also produced the following statutory permissions to the
answering Respondent during the enquiry proceedings.
i Lease entered into by the mine operator with the original patta
holder on 24.10.2018. A copy of lease deed dated 24.10.2018
is annexed herewith and marked as ANNEXURE R-8.
ii. Permission of the Divisional Forest Office for grant of mining
19.02.2021 which is annexed herewith and marked

lease dated

as ANNEXURE R-9.
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iii. Consent to Operate the Stone Quarry by the Meghalaya
Pollution Control Board dated 31.03.2021 which is. annexed

herewith and marked as ANNEXURE R-10.
That in view of the above facts and circumstances, it appeared that

it was a private dispute between the nokma on one side and the

leaseholder and the mine operator on the other. The dispute

appeared to be basically on the ground that the Nokma has granted

no objection certificate for running mine at the first instance and

later on he is complaining that he has not granted the said

permission.

13. In light of the mine operator having obtained all statutory and other

permissions to run the stone quarry, it was not permissible in law

for the answering Respondent to stop the mining operations any

further and hence the same was allowed to continue, subject to

compliance with the conditions imposed in the statutory permission
granted by the State and the Pollution Control Board.

14. That it is most respectfully submitted that to ascertain the
allegations made by the local villagers of the stone quarry causing
any pollution in the area and as directed by this Hon’ble Court,

vide its letter dated 25.01.2024, the Answering Respondent has

requested the committee of experts constituted by this Hon’ble

Addl. Dist:&c/tr;;:-.ge:.x. aty

South Garo Hills
Baghmara
&
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Tribunal to carry out physical inspection of the area in question on

02.02.2024 and submit its report before this Hon’ble Tribunal. A

copy of letter of the answering Respondent dated 25.01.2024 is

annexed herewith and marked as ANNEXURE R-11.

That it is most respectfully submitted that if the committee of

experts finds any shortcoming or violation of conditions of

pollution, action in accordance with law, as directed by this

Hon’ble Tribunal shall be taken immediately.

It is prayed accordingly. _
9
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ANNEXURE R/1

Dated Chokpot the 27" October 2022.

To

The Deputy Commissioner, Baghmara,
South Garo Hills, Meghalaya.

Subject Complaint against illegal mining at Budugre A’khing, Chokpot Sub-
Division, involving large scale damage to trees and water poilution,
causing extensive damagé 1o the environment.

Sir,

I, the nokma of Budugre A’khing, do hereby bring to your kind notice the
following facts:

1. On complaints made by people of my a’khing land, | came to know that
one Shri. Morphin R Marak had illegally started an extensive excavation
work (stone quarry) at Boldakgrim Wanchi A’gitok since 2020, without any
information and without obtaining NOC from me, the local a’khing nokma.
it was reported that the workers at the quarry started throwing the dirt and
rubbles into the Dareng river upstream, which caused great alarm and
inconvenience to the settlers along the river downstream as the river
water became perpetually murky and unfit for any consumption or use.
As the area is quite extensive, it also gave rise to great concern regarding
the damage to the environment as well as the pollution caused to the
major water resource of the area. Many trees had been destroyed and the
natural topography became unrecognizable. | also started inquiring as to
how the land had been acquired without my knowledge.

2. The matter was also noticed by the local NGOs who, along with us (the
local people) made a complaint to the authorities in 2021.

3. The site was visited by the Sub-Divisional Officer, Chokpot Sub-Division,
in the month of May last year, and gave orders to stop the excavation.
Accordingly, the works were stopped — either in compliance with the order
or because of the monsoons.

4. My present complaint is due to the information received from reliable
sources that the excavation is going to be renewed in the coming months
and huge machineries are being brought from outside the state for the
purpose.

8



As already huge damage has been done to the flora and fauna of the area,
as also the pollution of the water sources, the matter may kindly be treated as
urgent. Moreover, the area illegally acquired by the concerned lady is over 40
hectares of pristine land which has already been scarred and damaged by
unscrupulous digging and hacking.

It may not be out of context to mention the fact that due to my objection
against this matter, the other party (supporters of Morphine R Marak), are
presently making an attempt to remove me from nokmaship by making false
allegations against me in the District Council. The aggressor is a relative as he is
married to my sister-in- law (my wife’s younger sister) and had probably tried to
take advantage of the fact. | had been approached by them to leave the matter
alone andnot to take any. action following the complaints. When | refused to
comply, they complained to the District Council authorities with false allegations
accusing me that | was the one responsible for the excavation and selling of
stones. However, a visit to the site in question will give you a clear picture of the
damage already caused to the land and the urgent need to stop further
excavations.

This is for favour of your kind information and necessary action.

Yours Sincerely,
(Analson R. Sangma)
Nokma of Bud ugre
A’khing

Chokpot Sub-Division,
South Garo Hills,

Meghalaya.
A 351 K. J—aﬂy’ LQTEN
PaA. R. Sangma
Nokma I-6 (07)

Copy to: South Baro Hilk.
1.South Garo Hills, Baghamara DC
2. Chokpot Civil Sub-Division
3. Chokpot SDPO
. 4. Chokpot P.S
5. Autonomous District Council

\ﬁ(’F/orest and Environment
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GOVERNMENT OF MT‘GI{ALAY A
(CE OF THE DEPUTY COMMISSSIONER::SOUTH GARO HILLS::BAGHMARA

0
N¢ 3H/DC/GENL/25/2021/260 Dated: Baghmara, the 22™ February, 2023.
ANNEXURE R/2
From : The Deputy Commissioner, RER Y. ot

——————————" " South Garo-Hills;"Baghmara-——

“The Stib-Divisional Officer, (C)

- '""'”'T -
Chokpot Civil Sub-Division, Chokpot
South Garo Hills.
. Subject - - —:-——Complaint against obstruction of mining operation.
' Sir, . )
With reference to the subject cited above, please find enclosed herewith
the letter received from Smt. Alpha D Marak, Umpling Dongsharaum, Shillong which-is-self
explanatory. '

In this regard, you are to investigate and submit the report to the

undersigned at the earliest for information and necessary action.

Enc

losed : As stated above.
Yours faithfully,

’

64 Deputy Commissioner,
South Garo Hills, Baghmara.

Memo No. SGH/DC/GENL/25/2021/260 -A Dated: Baghmara, the 22 February, 2023.

Copy to:

1. Smt. Alpha D Marak, Umphng Dongsharaum Meghalaya, Shlllong for favour of
information.

Deputy Commissioner, ..., s e
South Garo Hills, Baglxmara

S RIN £
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ANNEXURE R/3

GOVERNMENT OF MEGHALAYA
OFFICE OF THE SUB-DIVISIONAL OFFICER (CIVIL)::CHOKPOT CIVIL SUB-DIVISION::
SOUTH GARO HILLS.

No.SGH/SDO (C )-26_/_S_Q/‘_2‘O_2kl/,33,v -

mmﬁ%MZigz@- Ace

ice of the

Dated Chg_k_pgt,dt,he-lo‘”-March%. ‘{'\L SR

From : Shri P. R. Marak, MCS., e i M VR K- AR
Addl. Deputy Commissioner ' t WS“
I/c Chokpot Civil Sub-Divisional, ) ‘))-? \\}\g
South Garo Hills . b\" A\
&
i oo e
To ; The Deputy Commissioner, ‘_(\\(‘ S
~~—— —South Garo Hills Baghmara. 5(’ w
Subject :- Complaint against obstruction of mining operation. 37

: Sir,

With reference to the subject cited above and in pursuance of your order vide No.
SGH/DC/GENL/25/2021/260 Dated Baghmara =the»——2‘2$February, 2023 | had conducted an inquiry into

the complaint of Smti Alpha D. Marak against alleged obstruction of mining operation at Budugre

Chokpot, South Garo Hills and following are my findings :-

1) That Smti Alpha D. Marak, D/O Changgin N. Sangma resident of Unpling Dongsharum, P.O. &
P.S. Rynjah, District East Khasi. Hills Shillong is the owner of the mining operation
( Stone Quarry ) at Budugre, Chokpot. Prior to her mihing operation, she had obtained al]
the necessary clearances / NOCs from all concerned Govt. Departments and persons
namely, The social Forestry Department, the Meghalaya State pollution control Board , the
Nokma document of Budugre Village and Deed of Leasg with the landowner. The mining
operation’is found to be as per law. (Annexure-|, I{a), I(b), I(c)).

However, in her complaint, she alleged that on 13t January, 2023 Shri ARalson R,
Sangma, Nokma of Budugre Village and two of his accomplices namely Shri Abitho T.
Sangma and Galden Ch. Momin went to the mining site and obstructed the ongoing
construction of the approach road to the quarry and threatened and intimidated the

workers and supervisors who were present at the site. On the other hand, the Nokma of

Budugre Shri Analson R. Sangma alleged that his NOC was taken from him fraudulently as he

- T isanilliterate person and did not know what was written in the documents.

-2) That | visited-the ‘construction-site-on—26" January 20231 found that the s;té is

However, the earthwork was completed approxi

road. One earth €xcavators machine was found at the site. (Annexure -2)

fh Garo Hills, Baghmare
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Chokpot area due to start of mining activity. The Public have expressed their unhappiness at
the rampant Bestruction of Forest and Trees. Since almost all the villagers of Chokpot and
surrounding areas use the water of Dareng river for bathing and washing, they fear water
will be polluted and unfit for use ¥ said mining is not prevented right at this stage. Hence
massive public protest Is very imminent which may result into law and order issue. Hence,
considering the loca! issue and public sentiments, a close wateh s extremely essential to

Mm*wﬂdm,

This is for favour of your kind information and necessary action.
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ANNEXURE.R/4 -

GOVERNMENT OF MEGHALAYA
VISIONAL OFFICER (CIVIL): CHOKPOT CIVIL SUB-DIVISION ~

SOUTH GARO HILLS
Dated Chokpot the 14th March, 2023.

OFFICE OF THE SUB-DI

_ NO.SGH/SDO(€)-26/5Q/2021/34,
From Shri P. R. Marak, MCS. i

=== e ——Addl. Deputy Commissioner, : e A //?7//// T
N/
4

i/c Chokpot Civil Sub-Division,
South Garo Hills,

To, ~_ The Chairman
___Chokpot-AreaVigilance Committee
Chokpot, South Garo Hills.

Sub: Information on temporary Stoppage'ofmiriing activity at Budugre, Chokpot.

Sir,
Conversation today the 14th March,

This is to inform you that as per telephonic
peration at Chokpot Budugre, the

Manager of Mining o

2023 at 01:22PM with Shri Ajay Sharma,
y with immediate effect until further

mining operation at Budugre will be stopped temporaril

orders keeping in view the Law and Order issue.

This is for favour of your kind information and necessary action.

Yours faithfully.

Addl. Deputy Commissioner,

o ek W Ay o . ) i/c_Chokpot Civil Sub-Division,
South Garo Hills.

Memo NO. SGH/SDO(C)—26/SQ/2021/34, Dated Chokpot the 14th March, 2023.

South Garo Hillls, Baghmara, for informétihc;l;.

Enclosed: As stated above,

Copy to il/l’/h/e Deputy Commissioner,
2. The Sub-Divisional Eyqlice Officer South Garo Hills, Chokpot Kind information and

necessary action. .
3. ShriAjay.Sharma Manager, for information and necessary .action. v

4. Office Copy. ] /}d?

6| 2/2%
ST N0 »}&OAT;:S:;&W Addl. Deputy Commissioner,
oo i MITWSSH ;
i Of meD_e?““fﬁaﬁ) : i/c Chokpot Civil Sub-Division,
. ' South Garo Hills,
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Proceeding of the meeting weld on 30" March, 2023 at the District Resource Centre, 1 4
Eaghinara, South Garo Hills regavding the mining operation {Stone Quarry) at Budugre,
Clishpot, South Gare Hills.

‘ - ANNEXURE R/5

e e Member Present At Annexure “A” - -

The meeting was presided over bw the Deputy Conimissioner, South Garo Hills, Baghmara. He
waicomed ali fhe membars present in the meeting and informedsthat the purpose of calling a meeting
e iesues in-connection with the mining operation {Stone Quarry) at Budugre. Chokpot. The
iollowng were discussed . '

- = 3 Mol 1o

§ - s - . T - e . .
v ihe bagifning the Chairtan coft epon the Quarry svirer Sl Adpha 1o et

A S

“the pethenmpe, The Ovarr, énwmer informed thai he had obtained NOC from Nokma of

5!

Budugre village to apply for a Patts of the iand where stone quarry i 10zatzd. The Patta
is in the name of Shui. Morphine R Marak of Budugre village. Rused on the Patia issued
_ ki the Gare Hilis Aurongmons Dhstrict Council.be applied for NOC from ail concerned

)

Denatmer like Meghalaya Siate Poilution Control Board. The Divisional Forest Officer,
“Riuiig & Géology Department et for starting stone quarry as pet Meghaiaya Minor -
Migerat Concession Rules 2016, He had started the construction work ¢f approach road
10 the quarry first in the month of July 2021. However, the approach road was not feasible
therefore he again started the approach road from znother location. Ali this while there is
no.any complaint or any objection from anybody. However, all of a sudden there arose

some complaint from some vested interest having no any proper justification.

2. The Nokma of Budugre village Shri. Analson R Sangma was call upen t6 clarify on the
statemen given by the stone quarry owner. In his clarification the Nokma iaformed the
gathering that he had not issued any NOC to Shri. Morphine R Marak. The NOC which
Shri. Morphine R Marak is having is not genuine but a fake one. He had no knowledge
about any stone quairy that was started under his jurisdiction. He and his family members
were not aware of anything about identification of' the land for stone guarry. There was no
any public meeting held in the village about mining operation. As such he could not allow
any mining 7o take place in his area.

3 The Chairman had examine au the relevant supporting documents of the Quarry owner.
“Among the documents produced were Nokma document, NOC from Cheran Clan
wembers, NOC from Meghalaya  State Pollution Control Board, NOC from the
Divisiona! Forest Gfficer and others. The Nokma however rejected the claim of the stone
quarry owner about the NOC of Nokma. He showed his own Nokmas pad which was
totally different fror the NOC of quarry owner. The Chairman had Thoroughly examine
the documents and informed the gathering that an enquiry will be ordered to be:done by
the Block Development }ficer Chokpot about the distance of the quary from Dareng

siver. The documents were retained in the office for proper verification about the claims
% and_counter claims.

-

4. Some vitlagers who were present in the tneeting raised the 1ssue of poliviion of theriver
= Pareng-Taeyinformed the gathering-that the location of the quarry is very close to the
river. During rainy seasen there will be heavy landslide which will uitimately flow nio
the fiver and caused adverse polintion. There are miore than 20 nurnhers vl viitages which-
used the water for drinking, washing & bathing. The mining activity will have adverse
impact cn the river. Therefore, the villagers had strongly oppesed any mining activity in
the viliage.

i e B e
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5 The Chairman informed the gathering that their concern had been noted and will be
examine thoroughly. Depending on the situation another meeting will be called soon. As
there were no more points to discuss, the meeting ended with the vote of thanks from the ™

Chair.

3]
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Deputy commissioner
: South Gare Hills, Baghmara.
Memo No. SGH/DC/GENL/MISC/4/2022/88 Dated: Baghmara the 31*' March. 2023

Copy to:-
1. The Superintendent of Police. South Garo Hills, Baghmara, for favour of information
The Sub-Divisional Officer (Civil) Chokpot Civil Sub-Division. South Garo Hills for
information. T
3. The Sub- Divisional Police Officer, Chokpot, for information and necessary action.
4. The Divisional Forest Officer, South Garo Hills, Baghmara for information and
necessary action. .
5. The Block Development Officer, Chokpot C&RD Block, South Garo Hills for
information and necessary action.
6. Shri-An\sef R Sangma, Nokma of Budugre village/Shri. Morphine R-Marak land —
owner/Smt. Alpha D Marak, Quarry owner for information and necessary action. ;
7. Office copy.

RS

7
Deputy commissioner
South Garo Hills, Baghmara



MEMBERS PRESENT AT THE MEETING ON 30"" MARCH, 2023 AT 11:30 AM AT
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"DEPUTY COMMISSIONER’S OFFICE CHAMBER, SQI_JTH GARO HILLS, =

BAGHMARA TO DISCUSS ABOUT THE MINING OPERATION
(STONE QUARRY) AT BUDUGRE, CHOKPOT, SOUTH GARO HILLS.

Sk | Name with Designation N | Contact No. | Signature

|
i

| |

i | Shri 5. Awasthi, IAS, Deputy Commissioner. I
| Soutn Garo Hills, Baghmara. |
!2. - Superintendent of Police. South Garo Hills, |

g
|
|
|

/
.| Baghmara o o [VAY SN
I3, ' Dro W C. R. Marak, MCS, Addl. Deputy J‘A‘/v/j{",, .
--Commissioner;-South-Garo Hills, Baghmara. — il

4. | Shri P. R. Marak, MCS, Addl. D.C. & I/C, | o
Chokpot Civil Sub-Division, South Garo Hills. 84 Y o6 (FY0 ?&(A ,
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i, ANNEXURE R/6

(a(:W'VHMIiHI or %/LC:H/‘. LAYA
oIl TICL ()l”l]” DEPUTY C ()MM! lQllU’ SOUTH GARO HILIE,. BAGHMERA

o ROI/DC/GENL/ 2B/ 2021 /37 arathe 209 Epril; 2923;

IM!(:{J Baghm

I'roim 3 The Depity Commisgioncy,
8outh Garo Hills, Baghmara,

The Sub-Divisional Officer, (8]

To
Civil Bub-Division, Cholpot, South Garo Hills. -

Sub : Mining operation at Rudugre, Chokpot, gouth garo Hills-
reg.

Sir,

With reference to the subject cited above, please find enclosed

application received from Smt. Alpha D 1arak, Mining Lease Holder,

Dated 12% April, 2023 for reference.
viry and verify the

herewith the
Umpling, Dongsharum, Shillong,
In this regard, you are {0 conduct an eng

uments submitted, Your report must reach the undersigned on or before 4%

doc
May, 2023.
Thig is for your kind information and necessary action.
Cazle: Mo cteted-ekower - Voure faithinlly
. S ST e S /g\//
Deputy Commissioner,
South Garo Hills, Baghmara.

Memo No.SGH/DC/GENL/25/2021/323-B Dtd.Baghmara, the 20'*.04. 2023.

Copy to:
1. Smt, AlphaD Maralf Mmm,g Lease Holder, Umpling, Dongshaxum Shﬂlong,

Meghalaya for favour of kind mformanon

Deputy Commissioner, _
- South Garo Hills, Baghmara.

L
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AN NEXURE R/7

GOVERNMENT OF MEGHALAY
OFFICE OF THE SUB-DIVISIONAL OFFICER {CIVIL) :: CKOKPOT CIVIL SUB-DIVISION -

“SOUTH GARO RILLS. -

n :
= NO.SGHR/SDO{C) 26/50/2021/737 Dated Chokpot, the 24" April, 2023,

From Shri. P. R. Marak, MCS,
. -Addl. Deputy Commissioner, —— —
A ~i/c Chokpot Civil Sub-Division, i D ‘
South Garo Hills.

To : The Deputy Commissioner,
~ South Garo Hills, Baghmara.

Sub Enquiry report on alleged irregularities regarding the operation of stone
quarry at Budugre village, Chokpot South Garo Hills.

Ref g Noc.SGH/DC/REV-123/2022/71, _ Dated Baghmara, the 31" March, 2023.

With reference to the éubject and Order under reference above, | have the
honour to inform you that the inquiry into the authenticity of the “No Objection Certificate”
{NOC} and other relevant documents issued by Nokma in connection with stone mining at

-Budugre, Chokpot South Garo Hills had been done and my findings are noted below:-

1. NOCZ for grant of mining lease — Annexure [:-

Fris INOC was issued by the Nokma of Budugre Shri. Analson R. Sangna in favour of
Smt. Alpha D. Marak = the quarry owner. This NOC Was issued based on the strength of.
Lease Deed of Agreement entered in between Shri. Morphine R. Marak — the land owner
and Smt. Alpha D. Marak — the quarry owner. The area of the proposed mining land is 4.816
hectares at Budugre village as per the NOC. TR o

As far as authenticity of this document is concerned it appearsq;‘q&me,iO‘b‘é{‘g“?ﬁﬁiﬁE:"
as the Nokma himself has signed the docurne& w%l;x@g.seal,stamped on lt

Moreover, it is only after; rOper l'ér“fﬂx:atlon
authentic 1 v

T,;_Ihafquarry oWner was granted ‘the

Sl s

iF T ‘Uﬁiw‘;
d acceptance o'f"thtsg:domment as

Se%hr stone quarry following

St

T .dusprocedure by concerned Government"Deparfments narrnely, Social Forestry & Territorial
_Division, South Garo Hills,-Baghmara and-Meghalaya State Pollution_Control Board, ;f’%[qstwdw"*"" i

P TE—

and Environmérnit Department, Shillong. e »;m*w‘"

= Furthermore, the Cheran Mahari (Clan) members;of»éBﬁﬁfiwre vnllage had vouched
and certified that the Nokma had acttggl%ygssﬁé‘&‘i‘hé NOC in favour of Shri. Morphine R.
Marak for stone quarry at .Budugr’e‘**"thew ancestral village. The voucher was signed by 55
clar} memb ,gfvthe’ﬁ?i!fage —(Annexure 2)

: Hence in my ‘view, there arises no question of doubt on the authenticity of this
document



RTE TV AR

1. NOC for Homestead Patia — Annexure 3 :-

____Another NOC issued by Nokm a Shri Analson R. Sangma-and-his-wife-Smtlviesana Ch-
Momin in favour of Shri Morphine R. Marak was for Homestead Patta from GHADC in
respect of .the lanti allotted to_him_by the Nokma. This NOC was signed-also-by-prominept———- -
= ale Clan members of Cheran Clan namely Shri Terin Ch. Momin, Shri Perrin Ch. Momin and ’
Shri Galden Ch. Momin to further validate the document as per the customary tradition of

the VGaro Tribe in the Nokma Pad issued by the GHADC.

since it is written in proper Nokma Pad of GHADC and signed by both Nokma and his wife
and other prominent male clan members of Cheran Clan._Moreover, this document had
been accepted as genuine and based on it the GHADC had issued Periodic Lease patta in
favour of Shri Morphine R. Marak for the land measuring 36 Bighas which is 2 Homestead.
Patte for thislandis at Annexure- 4. —

" "As far as authenticity of this document.is.concerned, it appearsto-me-to-be genuine

Therefore, the NOCs issued by the Nekma'are all found to be authentic and genuine.
As such, the mining operation can continue as per the terms and condition laid down in the
mining lease. However, since the mining beiong to private individual so let him take all
concerned into confidence and take everyone stakeholder on board to create conducive
working atmosphere. Other necessary support as per request can be given from the District A
Administration. But the initiative had to be taken by the quarry owner.

Submitted to the Deputy Commissioner, South Garo Hills for favour of information
and necessary action. '

Yours faithfully,

1/]
\V/
_ ' Addl. Deputy Commissioner,
RTINS : “"i/c Chokpot Civil Sub-Division,

South Garo Hills.
s, Deputy Commigsioner,
Ve Chokpot Civii Sub-DiisigR, ——— -

P i e
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,‘,f This DEED of Lease of is made at Tura on this _&_i_'_ day of OCZ/’// s

2018, bhenwaeen -

DELED OF LEASE

Shei. Morphine R, Maral, §/0. Witherson Sangima, i restdent of Budugie,
P.O. & P.S. Chokpot, Dist. South Garo Hills, Meghalaya: (hereinafter to be referred to
as the LESSOR) and which expression shall unless it be repugnant to the context or
medning thereof be deemed to mean and include her heirs their successors, executor,
administrator and assigns of the one part.
" AND
Smti. Alpha D. Marak, D/O. Changgin N. Sangma, a resident of Umpling
Dongsharum, P.O. & P.S. Rynjah, Dist. Fast Khast Hills, Meghalaya — 793006,
~ ~(heremafterto-be-referred to as the LESSEE) wlriclvcxpression—#shnll-»unless-it—be—-——»-~~—-;—
repugnant to the context or meaning thereof be deemed to mean and include her hers
- successors, administrator and assigns of the other part
WIHEREAS, the LESSOR s the absolute owner of" the landed property
;] measuring 36B3-0K-0L bearing P.P. No. 1, under Mouza No. 1-0, Dag No. 1, situated at
village Budugre, South Garo Hills District, which property is more fully. describe in
the Schedule apprehended hereunder. .

WIIEREAS, the LESSEE; being a business woman by Profession/occupation
i in need and search of a plot of land-ata suitable location-to-set-up-and run a Stone
Quarry Business Unit and thereby approached the LESSOR with a proposal if he

B would give the LESSEE a plot of land, owned and possessed by him on lease as he
7’0\\}?\\1 being the absolute owner.
. Tuishys

NOWAR - : Contd..................2[-
31 Garo Hilg Tuis

; \/UO“WK (Vamq}\i- | W
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> =<, “WHEREAS the LESSOR accepted the proposal of the Lessee on lease on
N OF & : " - syl LESSOR
certain terms and conditions mutually settled und agreed upon by bhoth the TLESSOR
£ & the LESSEL
£ AND WHEREAS both the parties deem 1t fit and expedient to reduce in writing the
: term and conditions governing the lease.
NOW THIS LEASE WITNESSETH AS FOLLOWES: -
E i That the term of the lease shall be fixed for a period of 30 (thirty) years from
£ the date of exccution and shall commence on from the execution of this present
i deed and this lease shall be subject (o renewal if the LESSOR and the Lessee so
f ~ desifeto continue.
f 2 That the yearly lease fee is fixed at Rs 1, 00, 000/~ (rupees one lakh) only e
i which shall be paid by the LESSEE to the LESSOR by the end ol every last month
of the succeed years and a due receipt thereof can be obtained by the LESSEE from
B the LESSOR if so desired by the LESSEE in respect of her payment.
g 3. That the LESSOR shall hand over and put the LESSEE in physical

-~———p@ss§ssien>an'd"Oﬁcupation'o!*thc said plot of fand immediafely atter the execution
: ‘&B - of this Deed, together with all the rights, easement and appurtenances-whatsoever
7,0\\\0 \5 to the said plot of land belonging or any way pertaining and all the estate, right.

L!Sl}lgéﬁ title, interest claim and demand of the LESSOR into and upon the said plot of land;
O ARS AND the LESSEE or his workman/agent representatives shall have full and

3ro -Hi!ls,gf' s
M Antd y 2./

?MOW \f\[\?af‘«q/l\ W
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absolute rght thereafier fo quictly enter into the said plot of land without any

E interruption o disturhance by the LESSOR or sny person claming through ot

" trust for them.

: 4. That the LESSEE, shall have every reht to deal with the said plot of land

£ and shall be at liberty to undertake any cart h work and also to erect any type of
constructions over the said plot of land. necessary for the purpose of running her

g Stone Quarry Unit over the lease hold premises which is more fully describe 1n the

schedule apprehended hereunder.

5. That the LESSEE, shall have no right to_sub-letthe .c'-aifi‘Jrllm of land 10
anybody else or share the'same said plot of land with others ‘without prior notice to
the LESSOR.

Davy) o

0. That the LESSEE shall use and utilize the said plot of land only for the
purpose of setting up and running of her Stone Quarry Unit and for nothing else

and iq this regard the LESSOR shall provide all the required logistics from him and
1o facilitate the LESSEE from running the aforesaid unit.

oy

|
TR eone

! ' 7. | That the LESSEE if al_.mndam the business of ﬁi_nni‘ngwii}i Stone Quar‘xy”
§ Uml,.she shall vacate the said plot of land and'ackﬁ(ﬁﬂﬁdg?'ﬁér’ quitting the
40) ED\\Q p;emlses to the L.ESSOR immediately. However in such eventuality the LESSEE
D. Tuishy. shall have every right to remove all her machines and constructions thereform.
NO'TAR’.’”E
.=t (5aro Hillg] Tuis CAntA Al
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' 8. ‘That (he LESSOR shall have no tght to termimate the Lease belore the

determination of the lease period. 1" however the LESSEL defaults to pay the

b
, yearly rental for successive three ycars the right (o terminate the lease shall acquire

‘0 the LESSOR and the LESSEE shull have to vacate the said plot of land if

' demanded by the LESSOR.

E 9. That in the absence of any of the parlies in the eventuality of death, insanity
£ or otherwise. this deed shall continue o take effect and the LESSOR thereupon

; shall take full responsibility to secure the rights of the LESSEL.

€ 770, Thal the LESSEE shall have to bear all the taxes which is payable to the

: Land & Revenue Department of Garo Hills Autonomous District Council or any
‘ other local taxes in respect of the leased out property during the ‘period of the
present agreement, and if the LESSEE default to pay such taxes the LESSOR 1s at
liberty to pay the taxes and the paid amount can be claimed by the LESSOR from
the LESSEE.

11— Thathis-present-deed-of-agreement-shall-be binding on_both-the-parties=and--- -
. any @spu(e arising out from this agreement shall be subjected .to. Garo Hills
D\\(j Jurisdiction only. : Bt =

o Hillg, TR

; /\7 .@%.m-f\’; [W,q/w/\‘,. ' HBM/
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et 5T '
}\/3%5/ SCHEDULE OF THE LAND
_OF >
S A plot of laind mensurng 368+ Hl\»l)l. al Budupre, South Garo Hills beanng PP
. No. 1. under Mouza No. 1-60. Dag No. I, wineh s the ease hold Tand and whieh Tand
bounded on:-
_ 2 East Land of Jonan T. Sangma
g West Land of Malasing Ch. Marak
C North Land of Mijen M. Sangma
South : Land of Diban M Sangma

NOW. in acceptance of the above both the LESSOR and the LESSEE set their

B respective hands hereunder this Indenture of Lease, the day month_and vear first above
written in presence of the witnesses. q/\
§ . /L
] : QA
WITNESSES ‘ | VA/X: f‘fh’%iw“\ R
I ,(’J704v‘v k. Sargmor LESSOR :
; SVL R, Maral,
 sto AL S ubbon < , ‘ , 495,;{ -

f Add: Newd A KBJ«,/MJL
| 7 .,h R L om0 I e : Cg,g&,‘/t

E i 7 [[ (AL -/f Nﬂ”(‘”l“(“’
2, /n// Ao V4 e L _ LESSEE: - —
g .

Alo /J/\/\w /@{”M(oj,{, é} 411ﬁu,(,,v

3 Add: A v &\
oy
E NOTARY : AT y

0. Tash
, | . , | Nomm
i e © west Garo Hillg, YVuts
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GOVERNMENT OF MEGHAL AYA ANNEXU RE R/9

(f{; ICE OF THE DIVISIONAL FOREST OFFICER: SOCIAL FORESTRY & TERRITORIAL DIVISION
SOUTII GARO HILLS: BAGHMARA

led
Dated Baghmara, the /9 "Crebruary, 2021

No. SGH/SF&T/Min Lease/150/1/ 2o B

The Divisional Forest Officer
Social Forestry & Territorial Division
e —— =~~~ “Soutl GAro HillsyBaghmara — - - =~ - - fa s ST T 3 g

From:

~
7" 7 7 Smti. Alpha D. Marak e e
R/0 Umpling Dongsharum
-East Khasi Hills, Shillong.

Subject: Grant of mining Jease for stane quarrying on 4.80 ha of area at Budugre, Chokpot, South

Sir/Madam,
Mineral

In exercise of the power conferred to in rule 5 (2)(a) of the Meghalaya Minor

Concession Rule, 2016 and as per Government Notification No.FOR. 135/2015/661 Dated 16% November,

pha D. Marak. SO R
ken in accordance with the duly approved Mining

2016 the mining Iease is hereby granted to Smt. Al

The mining operation shall be u nderta

Plan with the following conditions.

1. The area of the mine shall not exceed the 4.80 ha bounded by these GPS

Co-ordinates. P
Latitude: 25°22'1.54"N, Longitude: 90°26'06.82"E

Latitude: 25°22'4.41°N, Longitude: 90°26'05.51"E
Latitude: 25°22.'8.24"N, Longitude: 90°26'15.64"E
Latitude: 25°22'8.26"N, Longitude: 90°26'20.69"E '
Latitude: 25°22'5.05"N, Longitude: 90°2620.57"E

2. The lease shallnot exceed 20 years.

3. In addltmn to the approved mining plan the Lease shall also be

et b e conditions stipulated .in the . ‘Non Forest land certificate issued " from this office,

Clearance lssued by SEIAA, Consent to estabhsh and operate “from the

required to adhere to the

Environmental

Meghalaya State Pollution Control Board, NOC. from Labour Department and Revenue and

Dijsaster Management Department (under Rule 10 of Meghalaya Minar Mineral Concession -

Rule, 2016).
4. After the granting of mining lease, a lease d
__months of the order of grant. of the lease and if the lease is not executed within the

aforesald perwd the order grantmg the lease shallbe deenied to-have beenvevoked. . ..

eed In form E shall be executed within three

Yours faithfully

MPe,

(Shri. MM Sangma MES)
Divisional Forest Officer
Sacial Forestry & Territorial Division
‘South Garo Hills, Baghmara

Scanned with CamScanner



.A/SGH/SF&T /Min Lease/150/1/

Dated Baghmara, the February, 2021.

The Principal Chief Conservator of Forests & HoFF, Meghalaya, Shillong forinformatmn .
& The Pn_n_gpal ChxefConsarvatorofForests (T), Meghalaya, Shillong for information.

3. “The Conservator ofl“prests (WL&T), Garo Hills Region, Tura for-information:
- -4 The“RangeT’orest Ofﬁcer, Southern Range, Baghmara for information.

5 The Beat Forest Officer, i/c Angratoli Beat, for information.

Divisional Forest Officer '_
Social Ferestry & Territorial Division
South Garo Hills, Baghmara

VMiemo No. B/SGH/SF&T/ Min Lease/lSO/l/ Datéd Baghmara, the February, 2021.
_.opy to:- - :

4,

The Deputy Commlssmner South Garo Hills, Baghmara for mformatlon

The Sub-Divisicnal Officer (ClVlI] Chokpot Civil Sub-Division, South Garo Hills, for information.
The Du‘ector of Mineral Resources Meghalaya Shlllong for mformatlon

The Labour Commissioner, Meghalaya, Shillong for mfomlann

s woN

Member Secretary, SEIAA, Meghalaya, Shillong for mformatl_on.

_ - — - 7 T i

Dlvxsmnal Forest Officer
Social Forestry & Territorial Division
South Garo Hills, Baghmara

Scanned with CamScanner




\a\Meghalaya State Pollution Control Boarg ANNEXURE R/1
& rorests & Environment Department, Governm i

S ent of Meghalaya =
ARDEN' Lumpyngngad, Shillong-793014 "{‘-\5-’5&‘
Website: http://megspcb.gov.in msgﬁg
N . a}—\
/MSPCB/ONLINE-CTO(GH)/2020-21/ 2.

Ay
e e e .

CONSENT TO OPERATE ' g

-

-

Consent under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, as amended
apd under Section 21 of the Ajr (Prevention & Control of Pollution) Act, 1981, as amended (to be referred as
Water Act and Air Act respectively) |

- CONSENT TO -OPERATE is granted to M/s ALPHA D. MARAK BUILDING STONE MINE of
Smt. Alpha D. Marak for operating a stone quarry having an area of 4.8 Ha with a production capacity of 294030 TPA
{Two l:

kh ninety-four thousand thirty tonnes per annum), located at Rudugre, Chokpot, South Garo Hills District and
a Project Cost of ¥24,50,000/-

(Rupees twenty-four lakhs fifty thousand) only under the following terms and
conditions: ’

1. This Consent has been accorded based on the particulars furnished by the applicant on behalf of to M/s ALPHA D.
MARAK BUILDING STONE MINE, and subject to addition of further or more conditions if so warranted by

subsequent developments. The Consent will automatically become invalid if any change or alteration or deviation is
made in actual practice;

This Consent is valid for a period up to 28" FEBRUARY, 2022 unless otherwise suspended or revoked;

LI

This Consent may be modified, suspended or revoked by the Board in whole or in part during its term for cause
including, but not limited to the following:-

(a) Violation of any Term and Condition of this Consent;
(b) Obtaining the Consent by misrepresentation or failure to disclose fully all relevant facts;

(¢) A change in any condition that requires temporary or permanent reduction or elimination of the authorized
discharge/emission;

. This Consent does not.convey any property right in either real or personal property or any exclusive privilege,

authorize any 1iyry to private property or any invasion of personal rights,nor-any-infringement-of -

g =2 Reeulal B
5. No air, water and soil pollution shall be created by the Industry beorid the prescribed permissible limits;
6.

The industry shall take adequate measures for control of noise '.f'rdm"_c_ill. :sc.)urce.s so as to comply with the
Standards below:- '

LiMIT in dB (A)LEQ , e
DAY TIME (6:00AM-9:00pM) —NIGHT TIME (5:00PM-6:00AM) ===
7. To maintain the environment and ecology of the area, development of green belt by planting selected species of
trees, the height of which should not be less than 5 (five) metres when matured and at a spacing of 1 (One)
metre should be made invariably at an area of 15 ha around the mine and 2.0 ha around the colony;
8.

As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention and Control of Pollution) Act, 1981 as amended that any Officer empowered by the Board on its

\

Dated Shillong. th
e illong. t 63} March, 202 %/
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R Meghalaya State Pollution Control Board
)‘: “Forests & Environment Department, Government of Meghalaya

‘ARDUN’ Lumpyngngad, Shillong-793014
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behalf shall have without intcrrup(ion, the right
of sample for analysis and may call {or an

at any time to enter the Plant/factory/for inspection, collection

S A . information as deemed necessary. Denial of this right will cause
"“\ﬁtﬁdﬂrah\\'—él»oﬂflhe Consent Order; Y S - i e P -

shaillomply with all the environment
approved mining plan;

protection measures and safeguards recommended in the

10. The caves should be preserved, if encountered in the area shall have to be reported to the Board immediately;

A. Prevention & Control of Water Pollution:

The following measures should be taken up by the industry for prevention and control of water pollution:

1. Check damstailing dams should be provided wherever necessary to prevent the direct discharge of mine’s
effluent/run off etc. into the natural water courses;- - - _ _ .

2. Facilities should be maintained for utilizing the water collected in the dams for spraying of the mine, haul roads, ‘
etc. but not to discharge directly into the natural streams without proper treatments so as to conform to the
prescribed effluent standards;

Be

Dumping of overburden, mine spoils etc. should be properly made in identified and demarcated Sites. Such
dumping sites should be on impervious and stable ground to avoid

percolation of contaminations into the water
table and for prevention of landslides; =

.Prop’ef plahﬁing should be made so that the-dumps are to be done in steps for better stabilization and the

umping sequence should be planned in such a way that plantation over the dumps can be done simultaneously

: 271 s e RIS 1
vegetation over the dumps should be 5

ag:thtie‘s!éhb Id be "xiidint_ainéfc’f for -storir

MR

w/plantation over the dumps and xc

- afforestatio

‘8. Setling up of requidite rumber of permaneht atet il
. upstream & downstream .and selection of sampling poimnte/

.

,,g,lgthe{ natural water courses both
i made in consultation with this

1. Setting up'& operation of at least three ambint &ir. qiiklity Hon
for monitoring .the ambient air quality- including ‘micro ‘meéte
Selection of station should be done in consultation with this Board

»l.th'l:z()d angle between stations
\',Sﬁo,i_xld be done immediately.

o

Contact details: Email: memsecy.spch-meg@gov.in, megspcb@redifimailcom: Tele
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-252172

phone Numbers- Chaiﬁﬁén%dzé;;Emﬂ: Member Secretary-2522802;
6: Administration: ] p

'?_520073;"_Ac'c‘oums—25m4; Telefax-25217G4.

Vs - kT W

o e e F
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?A_Meghalaya State Pollution Control Board —
gForesls & Environment Department, Government of Meghalaya ‘

1

]

/ 2- TR A PTG PR PRt L IS & - :
;j wNaﬁUnﬂ?\Tn‘oiént Air Qﬂ_ﬂityStandards pfcscrlbe'd below:=—""""""" ;
|

] <% "ARDEN' Lumpyngngad, Shillong-793014 ST
g Website: http://megspcb.gov.in n?fﬁ :

~S1-No- ':'——‘fi“—f‘:‘”:I:O'llu'tanfs | Time Concentration in Ambient Air
Weighted (Industrial, Residential, Rural
average - Areas) pg/m’
1. SO, Annual : 50 s
o Y24 hours Y 3 1 el £

e | 2. NO, T Annual 140
| 24 hours : 80
3. Particulate Matter, PM,q Annual - 60
| (size less than 10 pm) 24 hours ; 100
4. | Particulate Matter, PM,s Annual ) 40
(size less than 2.5 pm) 24 hours 60

A well equipped mechanical workshop sho'uld be maintained for proper maintenance of heavy earth movable
machineries (HEMM). Fuel/air burning ratio of all the HEMM is to be maintained at an optimum condition so
as to reduce air pollution from the exhaust emission of these machineries;

4. Regixla: checking of the exhaust emission from HEMM should be conducted b

Y using requisite instruments for
- the purpose; 1

v
'

Ifdry drilling is to be erhp_loyed, appropriate dust collectors
'SiJSp_éli_ld_Cq. particulate matters in the emission;

:

should be pgovide;;d to control the concentration of
5 g : ! o

lantation aiong the haul roads to reduce dust retenﬁqn in the air should be maintained;

fon etc. of all moving &iéchihegies sh.o'ulc_lA be maintained and all engines should be

TR o

VBT

e 4

< .

minimum impact of noise and

last size is kept at the optunu‘m

Conta : ; —
gﬁ?ﬁﬁf-mﬂ? T emsecy.spch-meg@gov.in, megspcb@redifimall com: Tele

EnminameinmaIEIETZ, §nmnl

TITINNAA Al mmba L A Phode 'ftf'?‘b%'5= Chaifman

“OXRA ST

Co A dant




‘ } 1
eghalaya State Pollution Control Board — |
cresn: &‘[nvun‘nmvm Department, Government of Meghalaya e
ARDEN' Lumpyngngad, Shillong-793014 S
Website: http://megspeb.govin ~ger
— mspcb —— '

Hetailed Report on Compliance 10 the-terms and conditions as laid down in this Consent to Operate shall

fbe submitted along with Envi&onmcnla\ Statement in Form V and apply for its renewal prior to expiry of
E—evalidity dates === R et

A MEMBERZECRETARY
‘ e S Meghalaya State Pollution Control Board
: Shillong — :

Copy t0: -

1. The Member Secretary, SEiAA, Meghalaya, Shillong. For favour of information.
5 The Director of Mineral Resources, Meghalaya, Shillong. For information and necessary action with regard to

Mining Lease issued. !

3. The Divisional Forest Officer, South Garo, Hills Division, Baghmara.
. actoon.

4 s Alpha D. Marak Building Stone Mine, c/o

5. Guard File CTO 2020 s Tt

For favour of information and necessary

Smt. Alpha D. Marak, Umpling, Dongsharum, Shillong — 06.

ntact detalls: Emall: memsecy,spcb-m.e - — : i

& meg@gov.in, megspcb@redifimail
Sclentific-2521514; Enaineering-2521533; Leqal-2520044; Lab At TS Ay Chal
g e e i Administration-252

rman-0364-7.SZTV2ﬂ'- M;mb« S .
. : ecret :
0073; Accounts-2522124; Tetetax-lsmzmol
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GOVERNMENT OF MEGHALAYE  ANNEXURE
OFFICE OF THE DEPUTY CONMMISSIONER::SOUTH GARO HILLS::BAGHMARA
No.SGH/DC/64/2015/3179 Dated Baghmara, the 25t January, 2024.
From : The Deputy Commissioner,
- South Garo Hills, Baghmara.
To 1 Shri. S. Swer, Senior Scientist,
A %VIeghalaya;S_tgt_e_@lo@ii_onsControl_ﬂ_}oardrShﬂlong.
2.0 . _Sh.AniLCRamzeer,,Scientistf.’E”_and Additional Director S A
) 2] Central Pollution Control Board, Regional Office, Shillong.
Sub : Joint Inspection on illegal stone quarry-reg.
= Ref . 0.MPCP/TB-1(H)/2023-2024/10 Dtd Shillong-t-ho_—zjih—]ﬁ gpuagﬂ-OZ&—\-
Sir/Madam,

In pursuance to the Hon’ble National Green Tribunal (NGT), Eastern

___Zone Bench, Kolkata in the Order dated 9.1.2024, in the matter of Analson Sangma Vs.

State of Meghalaya regarding illegal stone quarry at Budugre, Chokpot, South Garo Hills,

a joint inspection of the committee along with the Dr., W.C. R Marak, Additional Deputy -

Commissioner, South Garo Hills, Baghmara hag been fixed on 2nd February, 2024 to visit

the site at the stone quarry.

Therefore, you are requested to kindly make to convenient to be
present for the inspection on the mentioned date,

This is for favour of your kind information and necessary action.

Yours faithfully,

-

'-Deput-y%ommissioner,——-- ----- s
MemoNo. SGH/ DC/64/2015/ 3719-A Dated Baghm:::f}tllia;g"I‘{]l'lal:,uzgh?oazrz

Copy to: \\,\‘ g e
et e e
\,Z/gzo\ﬁ.gf. ilflflo/l:;;zlt(i,oﬁ_ddl' Deputy Commissioner, South Garo Hills, Baghmara for

Meghalaya State Pollution Contro] B

. T

-— Deputy Commissioner,
South Garo Hills, Baghmara.



